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AMRIWORDER

Per Sanjay Garg, Judicial Member:

The present appeal has been preferred by the assessee against the order
of the Learned Commissioner of Income Tax (Appeals), National Faceless
Appeal Centre (NFAC), Delhi [hereinafter referred to as ‘CIT(A)’] dated
08/11/2024 passed u/s.250 of the Income Tax Act, 1961 for the Assessment

Year (AY) 2017-2018.
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2. A request letter dated 07th August-2025 of the Ld.AR for the assessee,
has been placed on the file, wherein it is stated that the assessee had received
a notice u/s.142(1) of the Act, dated 28t July-2025, initiating the set aside
assessment proceedings, wherein details are sought by the Assessment Unit.
In view of this, the appellant requests to withdraw the present appeal filed as
the appellant wishes to proceed with the said set aside assessment
proceedings initiated by the Assessment Unit (a copy of notice u/s.142(1) of
the Act, dated 28/07/2025 is placed on record).  Therefore, the assessee
seeking permission to withdraw the captioned appeal. The Ld. Departmental
Representative for the Revenue did not express any objection in this regard.

Accordingly, the prayer of the assessee for withdrawal is accepted.

3. In the result, the appeal of the assessee is dismissed as withdrawn.

Order pronounced in the Open Court on 13/08/2025.

Sd/- Sd/-
(Bijayananda Pruseth) ( Sanjay Garg)
Accountant Member Judicial Member
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